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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE
Execution Application 1/2023(WZ)
In

Original Application 16/2016(WZ)

Salu D’Souza and Anr .. .Applicant
Versus
GCZMA & Ors .. .Respondent

REPLY OF RESPONDENT NO. 8

MAY IT PLEASE YOUR HONOUR
1. The Respondent no. 6 has procured following permissions from

the competent statutory authorities, a details whereof is mentioned

hereinbelow:

a) NOC from Captain of Ports, Panaji dated 24/09/1974;

Ad\(é Ms. Hariit KaugY \X

M‘ﬂr@tS:ngh P4 || b) NOC from Captain of Ports, Panaji dated 06/01/2017;
¢) NOC from Village Panchayat dated 26/10/1974;

d) Forwarding & Undertaking letter from Industry as
Applicatsion for Consent to Operate under Air and Water
Act dated 10.04.2014;

e) Renewal of NOC for Dry Dock/Workshop at Cortalim dated

/10/ |
05/10/2020 \ &y/\
/J\&
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. It is denied that the undersigned unit has been anchoring vessels
and ships and causing pollution or dumping waste in CRZ 1 area
in violation of CRZ notification.
. With regards to execution of Order of this Hon’ble Tribunal in OA
16/2016, it is humbly submitted that unit is in operation only
during monsoon season and conducts its operation / business
based on permissions referred earlier hereinabove.
. It is denied that the undersigned unit had anchored any vessel in
Cortalim creek as alleged and it is submitted that no vessels are
anchored by undersigned in Cortalim creek. It is denied that the
undersigned is operating by causing pollution and it is submitted
that polluter pay principle is not applicable to undersigned.

The undersigned in his objection assailing the invocation of
methodology adopted for computing compensation on basis of
polluter pay principle by joint committee report has submitted
detailed reply, which is enclosed herewith and the undersigned
craves leave to refer to and rely upon the same inverbatim.
. The joint committee report in its report where it had collected

samples nowhere indicates that the samples tested were indicating

pollution being caused by undersigned unit. ﬁ
X

/
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7. The polluter pay principle is not applicable to undersigned as the
undersigned unit has not caused any pollution.

8. The undersigned unit operated only after securing all the
aforementioned permission, which prima facie indicate that the
undersigned unit did not commit any illegality or irregularity or

~pollution.

9. This Hon’ble Court in its Order dated 11/05/2022 was pleased to
observe that dropping of proceeding against the private
respondents by GCZMA on ground of pendency of clearances
before SEIAA is not justified. The said finding in the matter was
in reference to respondent no. 7 only. The GCZMA in the case of
undersigned unit after conducting inquiry and hearing the
undersigned unit and officials at length was pleased to discharge
the undersigned unit and came to conclusion that the activities of
the unit of undersigned is not in contravention of permissions
granted.

10.In view of the above, it is prayed that the undersigned unit be

discharged.
19-03-2024
B
Pune Adyv. for Respondent no. 8
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AFFIDAVIT
I, Sudesh Narayan Panicker, representative of M/s Vipul Shipping

Engineering Works, Respondent no.8 hereinabove do hereby solemnly

affirm and state that the content of the reply are true to my knowledge.

Solemnly affirmed at Vasco Da Gama, Goa, on 20.03.2024.

N
[)VM%

DEPONENT

Solemnly affirmed before me by
Sudesl, Nasavyan Pa'mic/k&\

/
Who is Identified to me by.ﬁ?.‘éj“”;
Goce A foot— & 2271342992

----------

Who !s personaiiy know to me

this 200 day of..[Y4kk.20 2.9
Reg. No JYLS.. lJ?O%‘j

i

Adv. Ms. HARJIT KAUR GURMIT SINGH
NOTARY
(Gowt. Of India)
Shop No. 26, Ground Floor
Karma Paes Avenue,
Vasco-¢a-Gama, Goa.
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Gram : VIPUL email: vipulshipyard@gmail.com

- /Uipu/ S/Lippmg gngineering mréd

Ref. No.:

P. O. Box No. 124, 2nd Floor,
Souza & Quadros Building, Swatantra Path,

VASCO-DA-GAMA, GOA- 403 802 Date:

VSEW/CRZ/23-24/001B 20.03.2024

0/o0 Member Secretary
To, Goa Coastal Zone Management Authority

) ivent of Environment & Climate Change

The Member Secretary, ' f'i °m?:;:::h -
Goa Coastal Zone Management Authority, Patto Plaza PaniiasGaa. :
Patto Panaji, Goa. ()/o\bfg.\qo

Subject: Objection to the report of the Joint Committee in
compliance with order dated 11/5/2022 of the Hon’ble NGT
Western Zone Pune in the matter of OA/16/2016 ( Mr. Salu
D’Souza and 2 ors V/s GCZMA & ors).

Respected Sir/Madam,

The undersigned is in receipt of the cited report which is
completely hypothetical and based on no data merely formulated without
any iota of evidence as such the same is unsustainable and entirely
arbitrary.

The report of the Joint Committee is entirely silent on the merits and the
permissions issued by competent authority since long and subsequent
renewals thereafter which clearly go to reveal that the report has been
prepared without considering and appreciating these facts.
Following are documents required to be appreciated that have found no
reference in the report:

a. NOC from Captain of Ports, Panaji dated 24/09/1974;

b. NOC from Captain of Ports, Panaji dated 06/01/2017;

¢. NOC from Village Panchayat dated 26/10/1974:




614

d. Forwarding & Undertaking letter from Industry as Application for
Consent to operate under Air and Water Act dated 10.04.2014.
e. Captain of Port Renewal of NOC for Dry Dock/Workshop at
Cortalim dated 05/10/2020.

Without prejudice to the right of the undersigned to assail and challenge
the correctness of the impugned report the contents of the entire report
are denied as the same are cryptic and not confirming with appreciation
of various facts, evidences that ought to have been considered before
arriving at any finding least the cited report.
Hon’ble National Green Tribunal in its Order dated 11/05/2022 was
pleased to observe that dropping of proceeding against the private
respondents by GCZMA on ground of pendency of clearances before
SEIAA is not justified. The said finding in the matter was in reference to
respondent no. 7 only. The GCZMA in the case of undersigned unit
after conducting inquiry and hearing the undersigned unit and officials at
length was pleased to discharge the undersigned unit and came to
conclusion that the activities of the unit of undersigned is not in
contravention of permissions granted.
The impugned report is an example of sheer submission of data and
recommendation which ought to have been exercised with due care and
caution appreciating the documents.
Without prejudice to the above the undersigned craves leave to
challenge/assail/dispute the findings of the cited report comprehensively
on following grounds vis a vis the observations and notings which the

joint committee has arrived without factual verification of the unit of

undersigned:
L. Joint Committee Action

A. Inspection conducted by the Joint Committee




a.

B.
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The Joint committee conducted no inspection at the site
on the contrary as a proof hardly entered the premises,
captured photographs and moved away, there was no

proper inspection.

The samples collected for verifying pollutants i.e. the
water sample, sediment sample, none of which have
indicated pollution as such there is no iota to prima facie
indicate that there is any pollution by the unit of
undersigned. The calculation arrived at does not consider
the fact that the business of the undersigned unit is
purely seasonal and is otherwise operational only during
monsoons and the penalty imposed is merely on basis of
dates of grant of permission which are provided and
assuming that the workshop/dry dock of the undersigned
is operational throughout the year, the penalty imposed
are without prejudice to the rights of the undersigned

beyond period of limitation.

Inspection dated 10™ July 2023
a. The photographs relied by the Committee in their
report indicates the visit made to all the seven
units on 10™ July 2023, the photographs prima
facie show that the visits were done during the

monsoon while the relevant day was raining,
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b. Inspection report given by the committee dated
31/10/2023 does not indicate any extension or

addition by the undersigned to any structure.

C. Inspection dated 24" July 2023.

a. With regards to the information sought by the
committee for imposing penalty and remedial
action for restoration the list of documents that
were called upon were submitted as per the

availability available with the unit.

b. The data which the committee called for that was
not available with the unit was never a part of
terms and conditions which the Captain of Ports

warranted.

c. The undersigned unit started in the year 1974, The
first permission/NOC was obtained in the year
1974 as per records available with the
undersigned. There is no violation of any nature
whatsoever, there is no notice of any such
violation observed and no pollution caused by the

undersigned unit.

d. It is submitted that the DSLR re survey indicating
the latest status was also superimposed by the

Captain of Ports authorized area which clearly

o

A eNGIAR
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revealed that there was no extension or
encroachment beyond the permitted area.
D. Meeting on 31% August 2023

a. The test report of samples collected by GSPCB
dated 01/10/2016, Directorate of Fisheries and
Joint Committee Report reveal that the samples
tested are well within the prescribed parameters
and the same is neither causing pollution nor

affecting the fishing catch.

E. Meeting dated 06" October 2023 (page no. 7 of report).
a. In connection with the legal framework the
undersigned unit never shied away from
complying to any compliances called upon from

time to time by Captain of Ports,

F. With reference to the DSLR, Government of Goa
survey which clearly indicates that there have been no
further encroachment but the encroachment mentioned
in the riverine area is within the permissible area
permitted by the Captain of Ports while granting the
permission which is clearly shown by the area Captain
of Ports have allotted to the undersigned unit drawn on
the DSLR plan to indicate that no activity carried out

was beyond the scope of permission granted by Captain

of Ports. o
F R '} N

A
.
)
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Surface water and sediment collection at Cortalim
creek by GSPCB and CPCB in its conclusion suggests
their values concluding that the overall basic water
parameters showed more or less similar water quality
with minor variations. In Particular, the low turbidity,
substantial D.O. contents and depleted B.O.D values
indicate good condition of sea water along the creek.
Very low oil and grease residue which is below
detectable level so also less faecal coliform counts in
surface water also suggest the same thus there is no

pollution as such from the water sample tested results.

a. Sediment sample result : the analysis of sediment
sample result does not reveal existence of any
pollution.

b. Fish production data obtained from department of
fisheries clearly reveal that it cannot be concluded

that project activity are responsible for reduction

in fish catch.

COMMITTEE OBSERVATION AND FINDING ‘

A. The committee opines that the private respondent is

liable to pay compensation for past violations on polluter

pay principle to be assessed by GSPCB as per prevailing
law.

B. The undersigned disputes and denies that the

undersigned unit has committed any act of pollution that

e —
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can bring the undersigned unit or make the polluter pay

principle applicable to the undersigned unit.

. Without prejudice and without admitting the contents of

the joint committee report, the calculation of 17641 days

to calculate the penalty based on assumption that the

- pollution is caused from the date of grant of 1%
permission and without even considering that the
undersigned unit is operational only during monsoons
thus the calculation provided and the methodology
adopted to calculate the EDC is arbitrary, absurd,
unsustainable.

. As per CPCB committee methodology of assessing
environment compensation, it is submitted that “N” from
the formula EC=PI x N x R x § x LF is number of days
for which violation took place is the period between the
day of violation observed and due day of direction of
compliance and day of compliance verified by CPCB,
SPCB and PCC. Without prejudice this means in the
present case “N” will have to be calculated as number of
days from when violation was observed which is not so
in the case of undersigned as such the entire calculation
is misconceived.

. Even the amended Water Act prescribes maximum

ceiling on the penalty.

. The mode of compensation is entirely absurd,

unacceptable and cannot be considered applicable to

undersigned unit.
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G. In the present circumstances the sample collected of
water / sediment / fish production data none of the
results have concluded in indicating that there is any
pollutant discharged or that there is pollution caused by
the undersigned unit on the contrary the conclusion of
water samples reveal good condition of sea water along
the creek.

H. General framework for imposing Environmental
Damage Compensation as per CPCB where the result of
analysis of soil/GW/SW/Air/Etc does not indicate
pollution, no further action is required.

A. In the circumstances at hand in respect of the
undersigned unit it is categorically clear in the joint
report itself stipulates that:

a) The sample of water drawn is not polluted but
within normal limits.

b) No air sample collected by the committee. As
such no opinion indicated by the joint
committee.

¢) The Fish Production Data Report by the
fisheries department who issued report also
clarified that there is nothing concluded that the
undersigned unit is responsible for the reduction
in fish catch.

d) All in all the sediment samples not analysed for
heavy metals.

e) The findings in the joint committee report does

not any where indicate any _pel t and yet has
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arbitrarily calculated arbitrary highly escalated
enormous compensation figure on no valid

grounds at all.

The Formula that is sought to be pressed in the report
rendering arrival of a hypothetically cryptic value is entirely
erroneous and arbitrary:

In order to Apply the formula i.e.

EC=PIx NxRxSxLF

N connotes the number of days the violation took place

which is the period between the day violation observed /

due date of direction compliance and the day the
compliance is verified by CPCB /SPCB/PCC.

Consent to operate under Air and Water Act dated

14/08/2015 valid upto 12/01/2015, Renewal of NOC for

Dry Dock/Workshop at Cortalim dated 05/10/2020 was

granted upon conducting site inspection, however, no

violation was observed at the time of inspection and as such
consent to operate and renewal was granted to the unit, thus
indicating that invocation of the formula by Joint

Committee in its report for calculating EDC.in the present

case more particularly for calculation of number of days i.e.

“N” is erroneous, absurd, arbitrary.

a) The CPCB / GSPCB nor any authority ever issued any
notice or indication on the date of such observance of
violation. The reports submitted are also silent on the
exact date from which the violation was first observed.

b) There is no direction compliance notice issued.
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c) Clear interpretation of the number of days would
indicate that the day on which the violation took is the
day from which violation is observed by the authority.

d) In the present case there is at the out set no iota of
pollution seen from the report of the collected samples.

e) A fact cannot be lost site of that no particular notice was
available to procure permission from a particular
authority and there was no reason to flout such condition
had it been incorporated in permissions issued by the
Captain of Ports when the undersigned unit was taking
necessary permissions from statutory authorities. On the
contrary the authorities failed to indicate the permission
that was required, (GCZMA) (Pollution) which was
subsequently obtained, yet way before the OA 16/2016
was filed. :

f) It is further submitted that the application of formula is
ill founded and the same is disputed.

g) Without prejudice to the above it is submitted that the
Joint Committee Report is erroneous and cannot invoke
polluter pay principle retrospectively defeating laws of
limitation.

In view of the above the undersigned ought to be discha.rged. from the
alleged compensation as there is no element of pollution made out in the
report and more particularly in accordance with the CPCB Report.

The undersigned is thus not governed under the formula the joint
committee has sought to arbitrarily impress as there is no pollution as

revealed from the sample analysis data.
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Thus it is urged to discharge the undersigned from the alleged claim of

environment compensation indicating of a highly uncomprehensive

figure.
Thanking You
Yours sincerely

FOR VIPUL SHIPPING ENGINEERING WORKS

o ENGAN

//// 1] &_/ /O J.'I ""’“ \‘f' t‘. WG.{E!{S{‘\\:\
i bSO
Sudesh N Panicker L9 0% A o)

Authorised Slgnatory NS
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GOVERNMET OF GO8, DAYA

' OPFPIOE OF THE CAPTAIN'OF
PANAJI/GOA.

A NS T s :
b ; \ : Dated s~ 26tk September, 1374.

To %

Phe (ollector of Gog,
NTfice of the CUollesotor,
DANAJL - GOA,

Sir,
M/m. Vioul Shinplung ¥ugineering Josks, Vasco-da-Gaua,
have applind for pexmission for conetructing a dry dock in

thelr vropertv at Jortallm,
Phia (f®i0e rees no objection in verwitting ¥/m, Vioul

& Wi

g/ " N P ) -y S T
Shirniny mglaeceiopg sooks, U bul g T LB RN ol (o 7y B ) s B 0 6 DT

serty at Cortalim subgect o the Tollowing coudlilonsi-
1Y No obstruchion should ba ocented in the plver.

2) No olls and cther matarials should he dlecharged
in the wivar t¢ pollute or eilt the area.

3) M/s. Vipul should eneure that they do not encroach
wpon Govearnmert maritime land =2nd the Dry Dock
ghouléd be builv within their own pronerty.

4) "he Cupiuin of Ports and his staff will have access
to the river front at all tiwes. :

5) The Captaﬁn,at,romta,reaerves;tna right to withdpaw
this Nc Objection Uertifloate 1f »md when required
by the Royarnment ' and M/s, Vipul will ndt elainm for
any compepsatlion theredt.

G mfm. Vlgal should obtain ihne LeCogsary permission
rror other Governuent lspartments concerned for
connstruetihg the Ury liock.,

. . 4 Papers ead pgana in respect of the sbove abe hereby
forverded For ngcespary further motion, :

2

Fs

~
e

( CAH:’. IJ. Bo Pn IJOBO )
CAF¥LALN OF PORDS PANAJI/GOA.

Copy tos-

M/8. VipuléShipping Fagineering vovks,
Vasco~da~Gpma,
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Captain of Ports Department

Fta, Government of Goa
Lasiligey - Dayanand Bandodkar Road,
%3"'4 “’iéff Panaji ~ Goa - 403001, India. ‘
vy & /
\3ﬁ23”j Phone Nos: +91(0832) 2225070/2426109 Fax: +91(0832) 2421'48'3
Website: www.ports.goa.gov.in E-mail: ¢cpt-port.goa@nic.in

Shipping - Phone Nos.: +91(0832) 2420579/2420580  Fax: +91(0832) 2420582 E-mail: captainofports@eth.net

No.I-11017/Vipul/ | 09 Dated: - 06/01/2017

To.

M/s. Vipul Shipping Bngineering Works,
P.O. Box 124,

hd Floor, Souza & Quadros Building,

\-/Samﬂntra Path,
; Vasco —da- Gama,

Goa -403802.

Sub: Issue of fresh NOC for Dry Docjg/Woi‘kShgp at Cortalim under
Survey No.42/3 in River Zuari. i ,
Ref:- i), Your letter No, VSEW/COP/16-17 dated 21/12/2016

it). Your undertaking dated 21/12/2016
ifi). NOC No. i-11017/3405 dated 26/9/1974

Sir,

With reference to your letter No. VSEW/COP/16-17 dated 21/12/2016 on the above
cited subject matter, and the joint site inspection conducted on 30/ 1272016, this department
sees no objection certificate is hereby issued to Ms. Vipul Shipping Engineering Works for
use of Government Riverine land for their workshop in the river Zuari adjacent to Survey

No.42/3 of Cortalim Village, Mormugao Taluka, subject to the following terms & conditions:-

1. That M/s. Vipul Shipping Engineering Works, shall used total area 2472 Sq.Mtrs. of
Government Riverine land as shown in the sketch placed at 316/C for Dry Dock and
barge repair workshop adjacent to Survey No.42/3 of Cortalim Viﬂ;ge, Mormugao
Taluka in River Zuari at Cortalim.

2. That M/s. Vipul Shipping Engineering Works, shall ensure that no siltation is caused in

that area or in the vicinity during usage of barge repairing workshop.

3. That Ms. Vipul Shipping Engineering Works shall ensure that no further
encroachment of the Government Riverine Land and/or the Government open plot is
caused in and around the area or in the vicinity of the proposed construction of the Dry

Dock and barge repairing workshop.

4. The Mis. Vipul Shipping Engineering Works, shall ensure that in case the Dry Dock
and barge repairing workshop is abandoned the same should be completely removed at
the total costs and risks of the company and the GQ\'emmeqt‘Ri«,mjiug Land and/or the

N

Government open plot.is brought back to its pristine comfft_i‘dn, -

L
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6.
¥ i
8.

9

That the M/s. Vipul Shipging Engineering Works, shall not raise any- objection for
inspection of the said Dry Dock and barge repairing workshop by the officials of this

Department during any time at any stage, in future.

That M/s. Vipul Shipping Engineering Works, shall ensure that no any pollution is

caused in and around the said area or at the vicinity of the said property or in the River.

That M/s. Vipul Shipping Engineering Works, shall ensure that no any pollutant or any

other waste material is thrown into the river.

That M/s. Vipul Shipping Engineering Works, shall ensure that no navigational hazards

is created in and around the river adjacent to his workshop.

That this Department reserve its right to withdraw/cancel this NOC/permission, as and
when the Government Riverine Land and/or the Government open plot is required by
the Government by assigning or without assigning any reasons thereof and that

applicant shall not have any right what so evér for claiming any compensations,

thereof. .

10. That M/s. Vipul Shipping Engineering Works, shall make payment of Port dues m

i,

12.

13.

14,

CF/MP

s §

16.

advance towards the rental charges for use of Government Riverine land of area

admeasuring 2472.00 Sq.Mtrs. in advance.

That M/s. Vipul Shipping Engineering Works, 'shall obtain all necessary
- NOC/Licence from all the concerning department & Local body as applicable.

That, Incase there is any legal impediment in your title/transfer/sale deed this
permission stands null and void. Any consequences arising thereafter will be at your
risk and cost and the Captain of Ports Administration should not be held responsible

and in such eventually the applicant will have to restore it to its original status.

M/s. Vipul Shipping Engineering Works shall not sublet his workshop to any other
person/parties without permission of Captain of Ports.

That this NOC is valid till 20® of each month, till dues are paid as prémised and will

be renewed for further period on the written request made in advance by M’s. Vipul
Shipping Engineering Works.

That the applicant shall give an undertaking within seven days from the receipt of this

NOC stating therein clearly that he agree to abide by all the above terms and
conditions. :

This fresh NOC supercedes this Department NOC No.I-11017/3405 dated 26/9/1974.
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2 Office of the Village Panchayat
: | CORPALIN/QIRLOSS
Construction Licence No. ....3..~ 1974-75
AL o JEa
Y ~SlaEeni 0. —ji/a-Yipul Shipping Enginsering works, . .
from.Cortalim, Ward . Madd is hereby granted licence for the
construction of P2y Dock at Madd, Goxtalim, Goa, = = = = = - = = = = = = =
in terms of the resolution No. Foux taken in the Panchayat meeting
. Ngdruplicate : g
dated 26=1¢~1974, , as per the plans in e attached to his/her
application under inward No......241 Plans.......dated..18/%/19740 e copy

of the plans concerned, with the approval note carrying the embossed seal of this
Panchayat and duly signed, is returned to the interested party, who shall comply with
the following conditions: :

1) To limit himself/koredf to the Plans approved and statemente therein.

2) The construction shall be as per plan approved by this Village Panchayat
. and condition inposed on it,

3) To inform the Panchayat when the construction has been completed upto
Plinth level. '

4) To inform the Panchayat as soon as the construction is completed,
J) Not to inhabit the building without the prior permission of this Panchayat
6) To abide by the other related provisions in force.
7) That the building or copstruction is carried out as per the allignment given
and the Plinth level fixed by the Panchayat.
8) - The construction ‘licence shall' be revoked:
a) if the construction work is not executed as per the plang approved and
statements therein; : N
b) wherever there is any false statement or any'misrepresentation of any

material passed, approved or shown in the applicati i
i s o i ) PPlication on which the

9) so atide by rule 8 of Gea, Danan and Diu, Villupo P,

ok (.Eagulation __o.i_j‘,.u_.i_ldings)_.lulna._lﬂll ..............................................................
To_Str ¢ ; la. the. condd tions i L tha Z’h‘—ﬂ:wi;lo'f ---------------
- Al ... ‘..—.~--. 0 he e Shgt s - t
" e datter No, 1 _11017/3405 at, s6--to7q — SLieil Of Ports
. 'v ] 49 esty ¥ e ':? Lot .‘; TR A I oo 1 & 1 —

S0t 8 e e

be. ix. gl,ot..,an....duiinod....in...ﬂ .
N é!:m!_i.r.l.g-.‘!....mg...A.amul..d....nn.t..ﬂcom...intn“..tha.ﬁnmmisanﬁ.g.r;..mmgmq.x; gmer:m

e

The licence shall be valid fozjf a period of GNELTWS | THRER year/s beginnj ;

from to- day. Hg Raespaidthecesphritve /i

Wﬂmk‘%‘“*’i:;—::' ol SRR
This carries the embossed se:il of this Panchayat.
Office of the Village Pancha,%yat of .z CORTALIM,/QWIDSS:.E'.‘! ............................
28tk Qctober,. ... . 19.74

‘/\u..

Copy to;

b AL TR T R R A
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Forwarding & Undertaking Letter from Industry

Application for consent for establishing / operation the industrial plant / plants under Section 21 of the Air (prevention & Contro! of Pollution ) Act, 198}

Important This Document or its copy does "NOT" serve as a Supporting Document Proof of Industry's Submission of an
Note : Applicalion for a NOC 7 Consent. This Letter does "NOT" ensure that the Application FEES has been paid.

Apy;lica'ti'un Purpose: CCA FRESHAIR WATER AND HAZ :
From: Vipul Shipping Engineering Works, Category: RED / SMALL _ Print Date:  30/06/2014
PLOT NO:Survey No - 42/3, PCB.ID : 14658

madd, thana, corlalim, mormugoa goa, ‘ ;
Mormugao - 403701 INWARD : 54053

Contact Person: Sudesh Panicker Dt:10/04/2014
Mobile: 9371621997, Phone: 9371621997
DIST: South GOA, TAL: Moermugao, SIDC: Not In SIDC

To, - Sorutinized Byy Bhaghyashree B.Naik(326)

The Member Secretary,
GOA State Pollution Control Board
Dempo Towers 1st Floor
EDC Plaza , Patto, Panaji -403001
_ [/ We here by Submitting applicaiion for CCA JInward No : 54053 ,Date : 10/04/2014 for COF(CCA-Fresh).

Applying For : AW Validity : 3 Years Grant Byt CHR
Air Sector :0 Water Consumption : kipd

Haz Seetor 1 0 No of Plants @ 1 Tncenerator @ 0
Anvestment UAIr Water Hazardous

0.12 Crs +0

12000 Rs 0 Years 0 Years 0 Years

Payable Fees : Air : 0, Water : 0, Haz: 0
Paid Amount : 12000, DD No : Cash E No.8570, Dt: , at OBC , Patto, Panaji
P Kindhy aplosd valid Evterprises Mamerandun. Pk Lu')'()u’. of plise. 3) Valid NOC from village Panchay at [ 15042014

3261 (0605201 4-326] *** Reply: untt docsat have S§1 other documents uploaded- MENTIONED DOCS :
LPLOADED q s uple d-ME NED DOCS ARE

1 We have Uploaded the following PDFs 4 '# Files Siz
B T _Date # Flies; Sizelkh) #¥age
1000 -_Any Spec Information Called for [in SCRUTINY] | 10/04/14 | 0 sy 4 .8
2 iLPD - Land Possession Documents T Gy 14__‘--_7)“ Ry 546 12
37 PLL - Plan LayOut + Site Plan Fio04ns T 0T 136 3
i i i ; i =

I, the applicant declare that 1 have submitted full and complete documents and information in conformity to the applicéble

acts 7 rules. 1 am aware that, anv delay / rejection in th 1 icati
: es.  that, am y / rejection in the processing of applicat f 1 ect /|
information shall be mine responsibility. g b bt

J
“ :
Signature By
Naote: | ¢ sl T s ¥ (Sudesh Panicker
Note: | am hereby enclosing Form-I(AIR),Form-D(WATER),Form-1(HAZARDOUS) along with my application ;

1 (Through XGN')
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-05/10/2020
No. 111017 Vipul / 2.2 &7 Dated: - 05/10/

T, N
M/s. Vipul Shipping Engineering ‘\f‘c::'l.«:s, .
P.0O. Box 124, 2n floor, Souza & Quadros Bldg.,

Sawatantra Path,

Vasco-Da-Gama, Goa. 403 802.

Sub; N.O.C for Dry Dock/Workshop at Cortalim under Survey
No. 42/3 in Zuari River.

Sir,

With reference to your letter No.VSEW/COP/20-21/002 dated
22/09/2020, and subscquent to the site inspection carried out by the officials of
s office on 13/03/2020 alongwith your representative this is to inform you that
fiis office sees no objection for operation of Dry Dock/ workshop subject to the

fuliowing terms and conditions:-

1. That M/s. Vipul Shipping Engineering Works shall use total area of
2472 sq. Mtrs. of Government riverine land for Dry Dock and barge
repair workshop adjacent to Survey No. 42/3 of Cortalim village,
Mormugao Taluka in River Zuari.

2. That M/s. Vipul Shipping Engineering Works shall ensure that no
siltation is caused in that area or in the vicinity during barge repairing.

3. That M/s. Vipul Shipping Enginecring Works shall ensurc that no
further encroachment on the Government Riverine land and/or the
Government open plot is eaused in and around the area or in the
vieinity of the dry dock and barge repairing workshop.

4. That M/s. Vipul Shipping Engineering Works shall ensure that in case
the dry dock and barge repairing workshop is abandoned the same
should be completely removed at the total costs and risks of the
company and the Government Riverine land and/or the Governmert
open plot is brought back to its pristine condition.

S. That M/s Vipul Shipping Engineering Works shall not raise any
objection for inspection of the said dry dock and barge repairing
workshop by the officials of this Department during any time at any

stage in future.
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6, That M/s. Vipul Shipping Engineering Works shall ensure that no any
pollution is caused in and around the said area or the vicinity of the
property or in the River.

7. That M/s. Vipul Shipping Engincering Works shall ensure that no
navigational hazards is created in and around the river adjacent to his
workshop.

8. That this Department reserves its right to withdraw /cancel this
NOC/permission, as and when Government Riverine Land and/or the
Government open plot is required by the Government by assigning any
reasons thereof and that applicant shall not have any right what so
ever for claiming any compensations thereof.

9. That M/s. Vipul Shipping Engineering Works shall make payment of
Port dues in advance towards the rental charges for usagec of
Government riverine land of area admeasuring 2472.00 Sq. Mtrs.

10. Any other relevant NOC/Licence from any other Authorities may be

obtained as applicable.

11. M/s. Vipul Shipping Engineering Works shall not sublet his
workshop /dry dock to any other person/parties without permission of
Captain of Ports.

12. That this NOC shall remain valid for a period of one year from the
date of issue and application for its renewal be made in advance.

13. No danger/obstruction shall be caused in the vicinity of the arca or
in the navigational channel. '

14. Violation of any or all causes of this NOC will be automatically
resulted in cancellation/withdrawal of this NOC without having any
right for any compensation irrespective of date of expiry of this NOC. g

15. That applicant shall give an undertaking within seven days from the

receipt of this NOC stating thercin clearly that they are ng‘Cﬂ to abide
by all the above terms & conditions.

- 16. This fresh NOC supercedes this Departments carlier NOC No. I-

11017/Vipul/ 109 dated 06/01/2017.

Yours faithfully,

s/ ;
o

(Capt. Jamcaf BrAganza)s Z,

Captam;of Rorts




